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SITE INSPECTION REPORT IN RESPECT OF 157.212 HA (144.945 HA ML AREA + 
12.267 HA APPROACH ROAD OUTSIDE ML) OF FOREST LAND (INCLUDING 4.23 HA 
EARMARKED FOR SAFETY ZONE) WITHIN NAGASARI RF UNDER BALLADA 
RANGE OF KORAPUT FOREST DIVISION IN KORAPUT DISTRICT FOR BALLADA 
BAUXITE MINES WITHIN MININING LEASE AREA OF 144.945 HA IN RESPECT OF 
KALINGA ALUMINA PVT. LTD. UNDER SECTION 2 (1)(II) OF VAN (SANRAKSHAN 
EVAM SAMVARDHAN) ADHINIYAM, 1980. 

The site inspection of the above project was carried out by the undersigned on 27.10.2024 along with 
RCCF, Koraput, DFO, Koraput and representatives from the user agency. 

Instant project is for diversion of 157.212 ha of forest land (144.945 ha of ML area + 12.267 ha for 
approach road outside ML area). There is an old existing road on either side of the Mining lease from 
valley to the plateau to passing through the Nagasari RF. This is the existing road to the mining lease 
area for which the user agency has also applied for diversion of 12.267 ha of forest land for approach 
road to mining lease. Two small caves seems naturally exist in the demarcated mining lease. A Water 
body is also there in the proposed mining lease area. 

1. Legal status of the forest land proposed for diversion:

As reported by State Govt., legal status of the forest land is as below:

Legal Status Forest Area (in Ha) 
Nagasari RF : 157.945 

Total 157.945 

2. Item-wise break-up details of the forest land proposed for diversion.

The item wise break up of forest as proposed by the State Govt. for this project is as below:

Sl. 
No. 

Item Area 
proposed 
(in Ha) 

1 Top soil stacking 0.280 
2 Mineral storage 1.930 
3 Infrastructure (Workshop, Administrative Building etc. 0.180 
4 Road 0.380 
5 Mineral separation Plant (Crushing & Screening Plant) 0.130 
6 Over burden dump/Waste dump 1.950 
7 Area under Safety Zone plantation 4.230 
8 Area under Mining 81.820 
9 Access road within the lease boundary 0.995 
10 Area left under Green Belt 48.560 
11 Approach to dump and buffer safety zone (on the plateau) 4.490 

Sub-Total 144.945 
12 Area under approach road (outside ML block area) 12.267 

Total 157.212 

3. Whether proposal involves any construction of buildings (including residential) or not.  If
yes, details thereof:

As reported above Table at Sl.No.3. 
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4. Total cost of the project at present rates:

The total cost of the project is reported to be Rs.23,000 Crores.

5. Wildlife:

The DFO, Koraput has reported that wildlife such as Wild boar, Jackal, Sloth bear, Otter,
Python, Jungle cat etc. are present in and around the forest land proposed for diversion. The
DFO, Koraput has also reported that no wildlife found at the time of inspection to the applied
area.

During inspection no wild animal was found in the proposed area.

Whether forest area proposed for diversion is important from wildlife point of view or not:

The applied area does not form part of any National Park/ Wildlife Sanctuary/ Biosphere
Reserve/ Tiger Reserve/ Elephant Corridor. It has also been reported that the proposed site
for the project does not come under eco-sensitive zone of any protected area.

6. Vegetation:

The forest land proposed for diversion falls under Eco-Value Class-III and canopy density is 0.2.

(a) Total number of trees to be felled.

Total 4689 nos. of trees have been enumerated over forest land proposed for
diversion. Out of which 1139 nos. of trees are above 30 cm girth and 3550 nos. of
trees under 30 cm girth.

Effect of removal of trees on the general ecosystem in the area:

Removal of trees will  affect the general ecosystem of the area. Trees should be felled when it
is absolutely essential as per supervision of Forest Department. However, As told by the
DFO, Koraput during inspection that felling of tree is not required in the proposed area for
mining.

(b) Important species:

The tree species available in the applied mine lease area are Amla (Emblica officinalis),
Bahada (Terminalia belerica), Bija (Pterocarpus marsupium), Charkoli (Ziziphus
mauritiana), Gamhar (Gmelina arborea), Handeri (Tridax procumbens), Harida
(Terminalia chebula), Jamun (Syzigium cumini), Kanchana (Bauhinia variegate), Karanja
(Pongamia pinnata), Kasi (Bridelia retusa), Kusum (Schleichera oleosa), Mango
(Mangifera indica), Moi (Lannea coromandelica),  Paldua (Erythrina subersosa), Panas
(Artocarpus integrifolia), Asan (Terminalia tomentosa), Simili (Bombax ceiba), Sindura
(Bixa orellana), Siris (Albizzia lebbek) etc.

7. Background note on the proposal:

State Govt. has  reported that Govt. of Odisha, pursuant to the Mines and Mineral (Development
and Regulation) Act, 1957 and the Mineral (Auction) Rules, 2015 as amended from time to time
issued the Notice Inviting Tender (NIT) dated 23.11.2022 to commence the auction process for
grant of mining lease for Ballada Bauxite Block in Nagasari RF located in Koraput District of
Odisha. The e-auction process was conducted in accordance with the tender document for the said
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mineral block and Mundra Alumina Limited was declared as the preferred bidder under Rule 9(9) 
(iii) of Rule 10 (1A) of Auction rules, having quoted a Final Price offer of 72.25%.

Accordingly, pursuant to Rule 10(2) of the Auction Rules and the terms of the Tender Document, 
the Govt. of Odisha have been pleased to issue the Letter of Intent (LoI) for grant of Mining Lease 
for Ballada Bauxite Block in Ballada village of Nandapur Tahasil of Koraput District over 
144.945 Ha area to Mundra Alumina Limited for a period of fifty (50) years by Steel and Mines 
Department, Govt. of Odisha vide letter No.2143 dated 01.03.2023. The LoI is valid for three 
years from the date of issue. 

Mundra Aluminimum Limited is a wholly owned subsidiary of Adani Enterprises Limited. 
Mundra Aluminium Limited has changed its name as Kalinga Alumina Limited and the same has 
been accepted by the Registrar of Companies, Ministry of Corporate Affairs, Govt. of India and to 
that effect Certificate of Incorporation of new name on 30.03.2023 as per Rule 29 of Companies 
(incorporation) Rules, 2019 has been issued. This change is a mere change in name and there is no 
change in corporate structure, Memorandum and Articles of Association and the share holding 
pattern. The renamed entity will continue to be a wholly owned subsidiary of Adani Enterprises 
Limited. Steel and Mines Department, Govt. of Odisha vide Proceeding No.5995 dated 
09.06.2023 have been pleased to allow the change from Mundra Aluminium Limited to Kalinga 
Alumina Limited as per Rule 61 of Mineral Concession Rules, 2016 with effect from 30.03.2023. 

Ballada is a virgin Bauxite Block with a total lease area of 144.945 ha, explored at G-3 level by 
GSI and GR to this effect was prepared by DGM-Odisha which formed part of the auction 
documents. GSI had carried out preliminary exploration of the Ballada Bauxite Block by drilling 
15 vertical boreholes with a total meterage of 292.65 m. A total 22.13 Million tones of inferred 
resources of Bauxite of all grades have been estimated by cross sectional area method which is at 
G-3 level as per MEMC Rules, 2015.

As per the GR prepared by the DGM, Ballada Bauxite Block needs upscaling of resources and 
grade by exploring the Block further at G-level for augmentation and optimal harnessing of 
precious natural resources. Upon award of LoI in its favour, the project proponent had prepared a 
Mining Plan based on the current GR which was approved by IBM vide letter No.MCDR-
MiFLOBXT/5/2023-BBS-IBM-RO-BBS dated 08.08.2023. 

The project proponent is setting up a global scale 4 MTPA alumina refinery in Rampur village of 
Rayagada District with considerable investments. It has already secured two bauxite deposits 
through auction to secure the raw materials. It may be please be appreciated that raw material 
security is of paramount important so as to make such mineral based industries viable. Therefore, 
it is imperative that adequate raw material are made available prior to commissioning of the 
refinery. 

The diversion project involves another 12.267 ha forest land for approach roads. Commulatively, 
the forest land applied for diversion is 157.212 ha including the Bauxite Block of Ballada and the 
approach road connecting the Mining Lease. 

8. Compensatory afforestation:

In lieu of 157.212 ha of forest land proposed for diversion, State Govt. has identified 158.406  ha
of non-forest  Govt. land in village Khinibar and Kandra under  Nandapur Tahsail of Koraput
District for raising compensatory afforestation. The above CA land has been allotted by the
Collector, Koraput vide letter No.2466/XXVI-32/2023 dated 04.08.2023.

The CA area was inspected and found suitable to be accepted for CA. During inspection, it was
observed that a mental road is passing  through CA patch-1 and non-mental road is there in CA
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Patch-2. The State Govt. shall suitably fence the CA land before plantation. There are some 
cultivated patches also found during inspection. The CA land should be handed over 
encroachment free. 

(a) Whether land for compensatory afforestation is suitable from plantation and
management point of view or not:

The non-forest land identified is suitable from plantation and management point of view.
The DFO, Koraput has furnished land suitability certificate with the proposal.

Whether land for compensatory afforestation is free from encroachment/other
encumbrances:

The Tahasildar, Nandapur  has certified that non-forest C.A. land is free from
encroachment and encumbrances and not covered under DLC report.

(b) Whether land for compensatory afforestation is important from
Religious/Archaeological point of view:

It has been reported that the land for CA is not important from Religious/Archaeological
point of view.

(c) Land identified for raising compensatory afforestation is in how many patches, whether
patches are compact or not:

The non-forest CA land identified is in two patches.

(d) Map with details:

The DGPS maps and SoI Toposheet (E44K11 & E44K15))  indicating location of identified
non-forest land have been submitted by the State Govt.

(e) Total financial outlay:

The C.A. Scheme over 158.406 of non-forest land has been technically approved by
PCCF (Nodal), Odisha with a financial outlay of Rs.16,05,42,900/-.

9. Whether proposal involves violation of Forest (Conservation) Act, 1980 or not. If yes, a
detailed report on violation including action taken against the concerned officials:

As reported by the DFO, Koraput  no violation has been committed by the user agency under
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980.

 During inspection, no violation has been observed. 

10. Whether proposal involves rehabilitation of displaced persons.  If yes, whether
rehabilitation plan has been prepared by the State Government or not:

The State Govt. has reported that the project does not involve displacement of any human
habitation. Hence, Resettlement & Rehabilitation Plan is not required.

11. Reclamation plan:

The Mining Plan including Progressive Mine Closure Plan has been approved by the Regional
Controller of Mines, IBM, Bhubaneswar over an area of 144.945 ha in respect of Ballada
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Bauxite Block of M/s Kalinga Alumina Ltd. vide letter No.MCDR-MiFLOBXT/5/2023-BBS-
IBM-RO-BBS dated 08.08.2023. The State Govt. has submitted a detailed scheme of reclamation 
and afforestation to reclaim and stabilize the mined out undulating areas and the saturated dumps 
and by taking up plantation with the proposal.  As reported by the DFO, Koraput phased 
reclamation plan will be carried out by the project proponent as per approved Mining Plan. 

12. Details on catchment and command area under the project:

A water reservoir is located within the mining lease area. As reported by DFO, Koraput the
shallow water body within the mining lease  area is man made formation created by Forest
Department under CAMPA during 2020-21.

It is reported by the user agency that the above water body falls under Bauxite bearing zone and
will be mined as per the Mining Plan.

In order to compensate the water body which will be used for mining and to provide water to the
wild animals during dry months, the User Agency shall create water body and Water harvesting
structure some where around the proposed site.

13. Cost benefit ratio:

As reported, the total the cost of forest diversion is assessed as Rs.25860.00 Lakhs and
Benefit of the project is estimated at Rs.574033.80 Lakh. The Cost Benefit Ratio comes
to 1 : 22.197.

14. Recommendations of the Principal Chief Conservator of Forests/State Government:

The forest area proposed for diversion has been duly recommended by PCCF.

15. Utility of the project:

As reported by State Govt., the project will generate permanent employment of 30 persons
and temporary employment of 27,000 persons.

Numbers of Scheduled Caste/Scheduled Tribes to be benefited by the project:

Not reported.

16. (a) Whether land being diverted has any socio-cultural/ religious value:

As reported by the State Govt. two small caves seems to naturally exist in between 
demarcated Mining Lease Pillar No.01 and 14 of the Mining Lease. But, those two caves are 
not manmade archaeological monuments. 

No mining activity shall be allowed upto a distance of 100 meter from the cave and user 
agency shall allow general public for worshiping their enshrined deity on the top of the 
plateau.  

(b) Whether any sacred grove or very old growth trees/forests exist in the areas proposed
for diversion:

Not reported.

(c) Whether the land under diversion forms part of any unique eco-system:
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No such report available. 

17. Any other information relating to the project:

The proposed site was visited on 27.10.2024 along with DFO, Koraput. Some of the photographs
of the proposed site for diversion is as below:
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Photographs of proposed site for diversion. 

18. Recommendations of Dy. Director General of Forests (Central) along with detailed
reasons:

1. The instant proposal is for diversion of 157.212 Ha of forest land which includes 144.945 Ha
mining lease area and 12.267 Ha for construction of road. Out of 144.945 Ha of mining lease
area 52.79 Ha will be maintained as Green belt and Safety zone.

2. The forest land proposed for diversion falls under Eco-Value Class-III. The canopy density as
reported by DFO is 0.2. As per DSS analysis of ML area, 6 Ha is VDF, 23 Ha MDF, Open
Forest 21 Ha and 95 Ha of Non-Forest Category. Mining will be done mostly in the area
which is totally devoid of tree.

3. As reported by the DFO, the narrow road of 2.8 m width has been constructed on western
side of Ballada Bauxite Block by Rural Works Department as per approval accorded by
DFO, Koraput vide letter No.6692 dated 28.12.2020 under FRA, 2006. This road is included
in proposal for diversion of forest land.

4. The applied area does not form part of any National Park/ Wildlife Sanctuary/ Biosphere
Reserve/ Tiger Reserve/ Elephant Corridor. It was also reported that the proposed site for the
project does not come under eco-sensitive zone of any protected area. Site Specific Wildlife
Conservation Plan with special emphasis to mitigate the adverse impact on available
wildlife in and around the project as well as conservation and protection of rare/endangered
and other wildlife found in and around the proposed area is required. Besides, the user
agency should pay towards cost of Regional Wildlife Management Plan for entire mining
lease as per approved norm of State Govt.

5. A water reservoir is located within the mining lease area. As reported by DFO, Koraput the
shallow water body within the mining lease  area is man made formation created by Forest
Department under CAMPA during 2020-21. As reported the above water body falls under Bauxite
bearing zone and will be used for mining in future. In order to compensate the loss of water body
and to provide water to the wild animals during summer season, the User Agency should create
water body to compensate the use of existing water body any where in and around the mining
lease.
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6. As mining will be done at the hill top, so the catchment will be affected. Soil Conservation Plan
for the hillock covering the rest of the forest may be prepared and implemented at project cost. No
drained water should be allowed to come out of the mining area.

7. After mining, the area should be ecologically restored to the present state i.e. a  more or less
levelled  grass land with water body.

8. Two natural caves exist in between demarcated Mining Lease Pillar No.01 and 14 of the Mining
Lease. Though the area is part of mining lease, but as per the  mining plan the caves will be out of
mining area. A distance of 100 meter from the caves towards the mining area should be
maintained and should be developed as green belt. The user agency shall allow general public for
visiting and worshiping their enshrined deity as well as the two caves using the road to be
diverted.

9. In lieu of 157.212 ha of forest land proposed for diversion, State Govt. has identified 158.406  ha
of non-forest  Govt. land in village Khinibar and Kandra under  Nandapur Tahsail of Koraput
District for raising compensatory afforestation. The identified non-forest land was found suitable
for CA. During inspection, it was observed that a metal road is passing  through CA patch-1 and
non-mental road is there in CA Patch-2. The State Govt. shall suitably fence both side of road to
protect the plantation from grazing.

10. The Mining Plan including Progressive Mine Closure Plan has been approved by the Regional
Controller of Mines, IBM, Bhubaneswar over an area of 144.945 ha in respect of Ballada
Bauxite Block of M/s Kalinga Alumina Ltd. vide letter No.MCDR-MiFLOBXT/5/2023-BBS-
IBM-RO-BBS dated 08.08.2023. The State Govt. has submitted a detailed scheme of reclamation
and afforestation to reclaim and stabilize the mined out undulating areas and the saturated dumps
and by taking up plantation with the proposal.  Phased reclamation will be carried out by the
project proponent as per approved Mining Plan.

11. Out of the mining lease area of 144.945 Ha, for mining & allied activities only 92.155 Ha area to
be utilized. But the rest area of 52.79 Ha (144.945 Ha – 92.155 Ha) will be maintained as Safety
Zone and Green Belt. As per Ministry’s letter No.11-599/2014-FC dated 10.11.2015, the user
agency has applied for diversion of the total lease area of 144.945 Ha and  12.267 Ha for approach
road outside ML area and has submitted to Pay NPV as well as CA in non-forest land for the
entire area of 157.212 Ha. The green belt of 52.79 Ha is all around the mining lease area.

Mining is a site specific activity. The user agency has identified equivalent non-forest land for 
raising Compensatory Afforestation. The proposal is recommended with standard conditions and 
fulfillment of the observation made during inspection. 
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Government of India

Ministry of Environment, Forest and Climate Chnage

(Forest Conservation Division)

Online Proposal No.: 
FP/OR/MIN/QRY/456733/2023 Dated: 23/12/2024

To,

Additional Chief Secretary (Forests) 
Government of Odisha
Bhubaneswar 

Subject: Proposal for seeking prior approval of the Central Government under Section 2 (1) (ii) of the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in favour of M/s Kalinga Alumina Limited for non-
forestry use of 157.212 ha (144.945 ha ML area + 12.267 ha approach road outside ML) of Forest land 
(including 4.23 ha earmarked for Safety Zone) within Nagasari RF under Ballada Range of Koraput 
Forest Division in Koraput District for Ballada Bauxite Mines within Mining Lease area of 144.945 
ha.    

Sir/Madam,
I am directed to refer to the Government of Odisha’s letter No letter No. FE-DIV-FLD-0052-2024-
13003/FE&CC dated 19.07.2024 on the above subject seeking prior approval of the Central 
Government under Section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and 
additional information submitted through online on PARIVESH 2.0 portal as sought by the Ministry 
and to say that the proposal has been examined by the Advisory Committee constituted by the Central 
Government under Section - 3 of the aforesaid Act.

2. After careful examination of the proposal of the Government of Odisha and on the basis of the
recommendations of the Advisory Committee, and approval of the same by the competent authority of
the MoEF&CC, New Delhi, the Central Government hereby accords ‘in-principle’ approval under
Section - 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in favour of M/s
Kalinga Alumina Limited for non-forestry use of 157.212 ha (144.945 ha ML area + 12.267 ha
approach road outside ML) of Forest land (including 4.23 ha earmarked for Safety Zone) within
Nagasari RF under Ballada Range of Koraput Forest Division in Koraput District for Ballada Bauxite
Mines within Mining Lease area of 144.945 ha.   of Odisha subject to the fulfilment of the following
conditions:

1. General Conditions
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S. No Conditions

1.1 Legal status of the diverted forest land shall remain unchanged

1.2 The non-forest land identified for raising compensatory afforestation shall be transferred and 
mutated in favour of the State Forest Department before issue of the Stage-II clearance

1.3
The User Agency shall transfer the cost of raising and maintaining the compensatory 
afforestation, at the current wage rate, to the State Forest Department. The scheme may include 
appropriate provision for anticipated cost increase for works scheduled for subsequent years

1.4
At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User 
Agency shall furnish an undertaking to pay the additional amount of NPV, if so determined, as 
per the final decision of the Hon’ble Supreme Court of India

1.5
All the funds received from the user agency under the project, except the funds realized for 
regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA in the Savings 
Bank Account pertaining to the State concerned

1.6 The User Agency shall obtain the Environment Clearance as per the provisions of the 
Environmental (Protection) Act, 1986, if required

1.7
The boundary of the diverted forest land, shall be demarcated on ground at the project cost, by 
erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number, 
forward and back bearing and distance from pillar to pillar

1.8
The User agency, if required, will undertake comprehensive soil conservation measures in the 
area being diverted at the project cost in consultation with the State Forest Department. A 
scheme of the same may be submitted along with the compliance report

1.9 No labour camp shall be established on the forest land

1.10 The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff 
working at the site so as to avoid any damage and pressure on the nearby forest areas

1.11 The forest land shall not be used for any purpose other than that specified in the proposal

1.12 The layout plan of the proposal shall not be changed without the prior approval of the Central 
Government

1.13 The forest land proposed to be diverted shall under no circumstances be transferred to any other 
agency, department or person without prior approval of the Central Government

1.14 No damage to the flora and fauna of the adjoining area shall be caused

1.15 Any tree felling shall be done only when it is unavoidable and that too under strict supervision 
of the State Forest Department

The user agency in consultation with the State Government shall create and maintain alternate 
habitat/home for the avifauna, whose nesting trees are to be cleared in this project. Bird’s nests 
artificially made out of eco-friendly material shall be used in the area, including forest area and 

1.16
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S. No Conditions

human settlements, adjoining the forest area being diverted for the project

1.17 The User Agency shall submit six monthly self-compliance reports as on 1st January and 1st 
July of every year to this office as well as to the Nodal Officer of the State

1.18 The State Government shall monitor compliance of conditions of Forest Clearance and shall 
submit in this regard yearly report as on 31st December of every year

1.19 Any other condition that the concerned Regional Office of this Ministry may stipulate, from 
time to time, in the interest of conservation, protection and development of forests & wildlife

1.20 The User Agency and the State Government shall ensure compliance to provisions of the all 
Acts, Rules, Regulations and Guidelines, for the time being in force, as applicable to the project

1.21

The State Government shall charge the Net Present Value (NPV) of the forest land being 
diverted under this proposal from the User Agency as per the orders of the Hon’ble Supreme 
Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No. 
202/1995 and the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC (Pt.) 
dated06.01.2022 read with the letter dated 22.03.2022 in this regard.

1.22

The non-forest land transferred and mutated in favour of the State Forest Department or the 
revenue forest land, as the case may be, shall be notified by the State Government as Protected 
Forests under section 29 of the Indian Forest Act, 1927 or under the relevant section(s) of the 
local Forest Act, before issue of the ‘Final’ approval under the Adhiniyam. The Nodal Officer 
shall report compliance in this regard along with a copy of the original notification declaring the 
non-forest land as PF, along with compliance of ‘in-principle’ approval;

1.23

Safety Zone Management: Following activities, at project cost, shall be undertaken by the user 
agency for the management of safety zone as per relevant guidelines issued by the Ministry’s 
guidelines:

User agency shall ensure demarcation of safety zone (7.5-meter strip all along the inner 
boundary of the mining lease area), and its fencing, protection and regeneration by erecting 
adequate number of 6 feet high RCC boundary pillars inscribed with DGPS coordinates with 
barbed wire fencing and deploying adequate number of watchers under the supervision of 
the. State Forest Department;

a. 

Boundary of the safety zone of the mining lease, adjacent to habitation/roads, should be 
properly fenced by the user agency;

b. 

Safety zone shall be maintained as green belt around mining lease and to ensure dense 
canopy in the area, regeneration shall be taken up in this area by the user agency at project 
cost under the supervision of the State Forest Department;

c. 

The State Government and the user agency shall ensure that safety zone is maintained as per 
the prescribed norms;

d. 

2. Standard conditions
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S. No Conditions

2.1

The period of diversion of the said forest land under this approval shall be for a period co-
terminus with the period of the mining lease proposed to be granted under the Mines and 
Minerals (Development & Regulating) Act, 1957, as amended or Rules framed there under, 
subject to a maximum period of 30 or 50 years.

2.2

The user agency shall undertake mining in a phased manner after taking due care for 
reclamation of the mined over area. The concurrent reclamation plan as per the approved mining 
plan shall be executed by the User Agency from the very first year, and an annual report on 
implementation thereof shall be submitted to the Nodal Officer, Forest (Conservation) Act, 
1980, in the concerned State Government and the concerned Regional Office of the Ministry. If 
it is found from the annual report that the activities indicated in the concurrent reclamation plan 
are not being executed by the User Agency, the Nodal Officer or the Chief Conservator of 
Forests (Central) may direct that the mining activities shall remain suspended till such time, 
such reclamation activities are satisfactorily executed.

2.3

The user agency shall prepare a schedule for surrender of the mined out and reclaimed forest 
land in accordance with existing mining plan and submit the same along with an undertaking to 
surrender the mined out and reclaimed forest land as per such schedule to the MoEF&CC before 
grant of Stage-II approval under the FC Act for diversion of the said forest land;

2.4 In case of under-ground mines, areas on surface shall be fenced and afforested from the funds to 
be provided by the user agency.

2.5

The user Agency shall implement the R & R Plan as per the R & R Policy of State Government 
in consonance with National R&R Policy, Government of India before the commencement of 
the project work and implementation. The said R & R Plan will be monitored by the State 
Government/Regional Office of MoEF along with indictors for monitoring and expected 
observable milestones.

2.6 Adequate care shall be taken to check any rolling of overburden/dumps beyond diverted area 
and also to check soil erosion caused due to mining activities;

2.7
The user agency shall undertake de-silting of the village tanks and other water bodies located 
within five km from the mine lease boundary so as to mitigate the impact of siltation of such 
tanks/water bodies, whenever required;

2.8

Following activities shall be undertaken by the User Agency at the project cost: 
(a) Preparation and implementation of a plan containing appropriate mitigative measures to
minimize soil erosion and choking of streams;
(b) Planting of adequate drought hardy plant species and sowing of seeds in the appropriate
area within the mining lease to arrest soil erosion;
(c) Construction of check dams, retention /toe walls along the contour to arrest sliding down
of the excavated material;
(d) Stabilize the overburden dumps by appropriate grading/benching so as to ensure that that
angles of repose at any given place is less than 28o;

2.9
The User agency will undertake comprehensive soil conservation measures at the project cost in 
consultation with the State Forest Department. A scheme of the same shall be submitted to the 
Regional Office along with the Stage-I compliance report
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S. No Conditions

2.10 No damage shall be caused to the top-soil and the user agency will follow the top soil 
management plan;

2.11

A site-specific Wildlife Management Plan shall be prepared by the State Government in 
consultation with the PCCF (Wildlife) for the protection and conservation of wildlife of the 
area. A copy of approved Plan shall be submitted to the Ministry along with the compliance of 
Stage-I approval. Entire cost of implementation of the provisions of the Wildlife Management 
Plan shall be deposited into the account of CAMPA of the State;

2.12
The user agency shall explore the possibility of translocation of maximum number of trees 
identified to be felled and shall ensure that any tree felling shall be done only when it is 
unavoidable and that too under strict supervision of the State Forest Department

2.13

The User Agency shall undertake mining in a phased manner after taking due care for 
reclamation of the mined over area. The concurrent reclamation plan as per the approved mining 
plan shall be executed by the User Agency from the very first year, and an annual report on 
implementation thereof shall be submitted to the Nodal Officer, Forest (Conservation) Act, 
1980, in the concerned State Government and the concerned Regional Office of the Ministry. If 
it is found from the annual report that the activities indicated in the concurrent reclamation plan 
are not being executed by the User Agency, the Nodal Officer or the concern Addl. Principle 
Chief Conservator of Forests (Central) may direct that the mining activities shall remain 
suspended till such time, such reclamation activities area satisfactorily executed;

2.14

The User Agency shall comply with the Hon’ble Supreme Court order on re- grassing, and re-
grass the mining area and any other areas which may have been disturbed due to mining to 
restore them to a condition which is fit for growth of fodder, flora, fauna, etc. in a timely 
manner;

2.15

The user agency shall comply all the provisions of the all Acts, Rules, Regulations, Guidelines, 
Hon'ble Court Order (s) and NGT Order (s) including the complete compliance of the FRA, 
2006 as per the Rules 11 (7) of the VSES Rules 2023 pertaining to this project, if any, for the 
time being in force, as applicable to the project.

2.16

Violation of any of these conditions will amount to violation of Forest (Conservation) Act, 1980 
and action would be taken as prescribed in para 1.21 of Chapter 1 of the Handbook of 
comprehensive guidelines of Forest (Conservation) Act, 1980 as issued by this Ministry’s letter 
No. 5-2/2017-FC dated 29.12.2023.

2.17

User agency either himself or through the State Forest Department shall undertake gap planting 
and soil & moisture conservation activities to restock and rejuvenate the degraded open forests 
(having crown density less than 0.40), if any, located in the area within 100 m. from outer 
perimeter of the mining lease;

3. Specific Conditions

S. No Conditions

The State Govt. shall ensure that the area earmarked as green belt i.e. 48.56 ha shall be kept as 3.1
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S. No Conditions

green or used as admissible as per the extant rules and guidelines and no change in the land use 
shall be affected without the prior approval of the Central Govt. 

3.2

The shallow water body within the mine lease area is a manmade formation created by forest 
department. The said water body (admeasuring 76 m X 54 m X 1 m) was created under CAMPA by 
the Department of Forest during the year 2020-21. In order to compensate the construction made 
and to provide the alternative, the State shall create other such suitable waterbody in the nearby 
surrounding area at the cost of the user agency. The funds in this regard shall be deposited by the 
User Agency in NA CAMPA. 

3.3
The State Govt. shall ensure that the User Agency will not carry out any mining activity near the 
caves as recommended by the State and Regional Officer and take suitable measure to provide safe 
passage for accessibility to the local people for their religious belief, rituals and worships, if any.

After receipt of the compliance report on the fulfillment of the conditions mentioned above, the proposal shall be 
considered for final approval under section Section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 
1980. Transfer of forest land shall not be affected till final approval is granted by the Government in this regard.

Copy To

PCCF (HoFF), State Forest Department, Government of Odisha, Bhubaneswar1.

PCCF & Nodal Officer (FCA), O/o PCCF, State Forest Department, Government of Odisha, Bhubaneswar.2.

CEO, National Authority CAMPA, MoEF&CC, New Delhi.3.

DDGF (Central), Regional Office of MoEF&CC at Bhubaneswar.4.

User Agency.5.

Monitoring Cell, FC Division, MoEF&CC, New Delhi6.

Guard File.7.

Your's faithfully

(Suneet Bhardwaj)
Assistant Inspector General of Forests
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ANNEXURE R-13 
Proceedings of the Gram Sabha Meeting 

Under the Forest Rights Act (FRA), 2006 

 

Village: Banura 

Venue: Banura Village Community Hall 

Date: 09.10.2025 

Time: 11:00 AM 

 

On this day, i.e., 09.10.2025 (Thursday) at 11:00 AM, a Gram Sabha meeting was convened in 

the premises of Tananda Gram Panchayat in accordance with the provisions of the Forest 

Rights Act, 2006. 

 

In the said meeting, a proposal was placed for the diversion of 157.212 hectares of forest land 

(comprising 144.945 hectares for the bauxite block and 12.267 hectares for road purposes), 

falling under the Nagasari Protected Forest, for non-forest use in favour of M/s Kalinga 

Alumina Ltd. for the Balada Bauxite Block. 

 

The meeting was presided over by Shri Sahadev Pangi, Sarpanch of Atanda Gram Panchayat. 

More than 53% of the total voters, including both men and women of Banura village, attended 

the meeting and actively participated in the deliberations, expressing their views. 

 

The President of the Gram Sabha welcomed all villagers and government officials present and 

initiated the proceedings. At the outset, he apprised the attendees of the background, objectives, 

and purpose of the meeting, and requested all members to participate actively and present their 

views. He also informed the gathering about the various provisions and aspects of the Forest 

Rights Act, 2006. 

 

The President further informed the members present that the Steel and Mines Department, 

Government of Odisha, vide letter dated 01.03.2023, had granted permission to M/s Kalinga 

Alumina Ltd. for extraction of minerals from the Balada Bauxite Mines. The lease area of the 

said mine is 144.945 hectares with a production capacity of 4.00 million tonnes per annum. For 
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this purpose, the Government proposes to divert 157.212 hectares of forest land falling under 

the Nagasari Protected Forest for non-forest use. 

 

The members present were requested to express their considered opinions on the said proposal. 

The participants raised various issues including compensation for land, employment 

opportunities, environmental concerns, pollution, transportation, drinking water, health-related 

issues, etc. All the issues raised by the members were discussed in detail, and by unanimous 

consent, the following resolutions were adopted: 

 

1. That, as per the Forest Rights Act, 2006, all claims submitted by the villagers, whether 

individual or community claims, have been duly settled by the District Administration in 

accordance with law, and there are no pending individual or community claims over the 

proposed forest land measuring 157.212 hectares falling under the Nagasari Protected Forest, 

as proposed by the Government. 

2. For the Kasipur-Baphlimali Bauxite Block proposed by the Government for M/s Kalinga 

Alumina Limited there is no objection from this Gram Sabha to utilize the 153.219 acres of 

forest land for non-forest purposes. 

3. This Gram Sabha unanimously clarifies that no members of the Scheduled Tribes (ST) or 

other traditional forest dwellers reside on or physically occupy the proposed forest land. They 

do not depend on this land for their livelihood. Furthermore, the villagers do not utilize this 

proposed forest land for cattle grazing or pastoral purposes. 

4. This Gram Sabha certifies that no Particularly Vulnerable Tribal Groups (PTG) or Primitive 

Tribal Communities (PAC) reside on this proposed forest land. 

5. This Gram Sabha has no objection to the diversion of 153.219 acres of forest land falling 

under the Nabarangpur Reserved Forest for non-forest purposes for the Kasipur-Baphlimali 

Bauxite Block of M/s Kalinga Alumina Limited. 

After detailed consideration and discussions of the well-considered opinions of all the 

members, this Gram Sabha unanimously approved the use of 153.219 acres of forest land under 

the Nabarangpur Reserved Forest for non-forest purposes for M/s Kalinga Alumina Limited's 

Kasipur-Baphlimali Bauxite Block. 

 

This Gram Sabha meeting concluded in a very cordial atmosphere. The members present in the 

meeting actively participated and presented their opinions in an orderly manner. 
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The President of the meeting extended thanks to all the members, villagers, and government 

officials and declared the meeting closed. Based on the detailed discussion and opinions of all 

the present members and considering all aspects, this Gram Sabha unanimously gave its 

consent for the diversion of 153.219 acres of forest land falling under the Nabarangpur 

Reserved Forest for non-forest purposes for M/s Kalinga Alumina Limited's Kasipur-

Baphlimali Bauxite Block presented their opinions in an orderly manner. 

The President of the meeting extended thanks to all the members, villagers, and government 

officials and declared the meeting closed. After detailed consideration, analysis of the well-

considered opinions of all the present members, and verifying all perspectives, this Gram Sabha 

unanimously resolves the proposal regarding the diversion of 153.219 acres of forest land 

falling under the Nabarangpur Reserved Forest for non-forest purposes in favor of M/s Kalinga 

Alumina Limited's Kasipur Baphlimali Bauxite Block. 

 

This Gram Sabha meeting concluded in a very cordial atmosphere. The members present in the 

meeting actively participated and presented their opinions in an orderly manner. The President 

of the meeting extended thanks to all the members, villagers, and government officials and 

declared the meeting closed. 
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(Finger print) LTI of Samara Sirgam 
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Government of India

Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)

Online Proposal No.: 
FP/OR/MIN/QRY/456733/2023 Dated: 16/04/2026

To,

Additional Chief Secretary (Forests) 
Government of Odisha
Bhubaneswar 

Subject: Proposal for seeking prior approval of the Central Government under Section 2 (1) (ii) of the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in favour of M/s Kalinga Alumina Limited for non-
forestry use of 157.212 ha (144.945 ha ML area + 12.267 ha approach road outside ML) of Forest land 
(including 4.23 ha earmarked for Safety Zone) within Nagasari RF under Ballada Range of Koraput 
Forest Division in Koraput District for Ballada Bauxite Mines within Mining Lease area of 144.945 
ha.    

Sir/Madam,
I am directed to refer to the proposal no. FP/OR/MIN/QRY/456733/2023 on the above mentioned 
subject, seeking prior approval of the Central Government under Section 2 (1) (ii) of the Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980. The proposal was accorded "In-Principle" (Stage-I) 
approval by the Central Government vide letter dated 23.12.2024. The Government of Odisha has 
reported/submitted the compliance report on the online PARIVESH portal to the conditions stipulated in 
the "In-Principle" approval and requested for grant of final approval.

After careful consideration of the compliance report furnished by the Government of Odisha on the 
proposal No. FP/OR/MIN/QRY/456733/2023, I am directed to convey the "Final approval" under 
Section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in favour of M/s 
Kalinga Alumina Limited for non-forestry use of 157.212 ha (144.945 ha ML area + 12.267 ha 
approach road outside ML) of Forest land (including 4.23 ha earmarked for Safety Zone) within 
Nagasari RF under Ballada Range of Koraput Forest Division in Koraput District for Ballada Bauxite 
Mines within Mining Lease area of 144.945 ha. subject to the following conditions:

1. General Conditions

S. No Conditions

1.1 Legal status of the diverted forest land shall remain unchanged;
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S. No Conditions

1.2

The non-forest land transferred and mutated in favour of the State Forest Department 
shall be notified by the State Government as Protected Forests under section 29 of the 
Indian Forest Act, 1927 or under the relevant section(s) of the local Forest Act, before 
handing over the forest land to the user agency;

1.3 The User Agency shall pay the additional amount of NPV, if so determined, as per the final decision 
of the Hon’ble Supreme Court of India;

1.4 The User Agency shall obtain the Environment Clearance as per the provisions of the 
Environmental (Protection) Act, 1986, if required;

1.5
The boundary of the diverted forest land, shall be demarcated on ground at the project cost, by 
erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number, 
forward and back bearing and distance from pillar to pillar;

1.6
The User agency, shall undertake comprehensive soil conservation measures in the area being 
diverted at the project cost in consultation with the State Forest Department as per the approved 
scheme submitted along with the Stage-I compliance report;

1.7 No labour camp shall be established on the forest land;

1.8 The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff working 
at the site so as to avoid any damage and pressure on the nearby forest areas;

1.9 The forest land shall not be used for any purpose other than that specified in the proposal;

1.10 The layout plan of the proposal shall not be changed without the prior approval of the Central 
Government;

1.11 The forest land proposed to be diverted shall under no circumstances be transferred to any other 
agency, department or person without prior approval of the Central Government;

1.12 No damage to the flora and fauna of the adjoining area shall be caused;

1.13 Any tree felling shall be done only when it is unavoidable and that too under strict supervision of 
the State Forest Department;

1.14

The user agency in consultation with the State Government shall create and maintain alternate 
habitat/home for the avifauna, whose nesting trees are to be cleared in this project as per the 
approved scheme submitted along with the compliance report of the Stage-I approval. Bird’s nests 
artificially made out of eco-friendly material shall be used in the area, including forest area and 
human settlements, adjoining the forest area being diverted for the project;

1.15 The User Agency shall submit six monthly self-compliance reports as on 1st January and 1st July of 
every year to this office as well as to the Nodal Officer of the State;

1.16 The State Government shall monitor compliance of conditions of Forest Clearance and shall submit 
in this regard yearly report as on 31st December of every year;
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1.17 Any other condition that the concerned Regional Office of this Ministry may stipulate, from time to 
time, in the interest of conservation, protection and development of forests & wildlife;

1.18

Safety Zone Management: Following activities, at project cost, shall be undertaken by the user 
agency for the management of safety zone as per relevant guidelines issued by the Ministry’s 
guidelines:

User agency shall ensure demarcation of safety zone (7.5-meter strip all along the inner 
boundary of the mining lease area), and its fencing, protection and regeneration by erecting 
adequate number of 6 feet high RCC boundary pillars inscribed with DGPS coordinates with 
barbed wire fencing and deploying adequate number of watchers under the supervision of the 
State Forest Department;

a. 

Boundary of the safety zone of the mining lease, adjacent to habitation/roads, should be properly 
fenced by the user agency;

b. 

Safety zone shall be maintained as green belt around mining lease and to ensure dense canopy in 
the area, regeneration shall be taken up in this area by the user agency at project cost under the 
supervision of the State Forest Department;

c. 

The State Government and the user agency shall ensure that safety zone is maintained as per the 
prescribed norms;

d. 

1.19
The User Agency shall comply all the provisions of all Acts, Rules, Regulations, 
Guidelines, Hon'ble Court Order (s) and NGT Order (s) pertaining to this project, if 
any, for the time being in force, as applicable to the project;

1.20

Violation of any of these conditions will amount violation of Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 and action would be taken as prescribed in para 1.16 of 
Chapter 1 of the consolidated guidelines and clarifications issued under Van 
(Sanrakshan Samvardhan) Adhiniyam, 1980 and Van (Sanrakshan Evam Samvardhan) 
Rules, 2023 as issued by this Ministry's letter No. 5-2/2017-FC dated 29.12.2023;

1.21

The State Government shall complete settlement of rights, in terms of the Scheduled 
Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006, 
if any, on the forest land to be diverted and submit the documentary evidence as 
prescribed by this Ministry in its letter No. 11-9/1998-FC (pt.) dated 03.08.2009, in 
support thereof;

1.22

The State Government after receiving the ‘Final Approval’ of the Central Government 
under subsection (1) of Section 2 of the Adhiniyam, and after fulfillment and 
compliance of the provisions of the all other acts and rules made thereunder, as 
applicable including ensuring of settlement of rights under the Scheduled Tribes or 
Other Traditional Forest Dwellers (Recognition of Forest Rights) Act. 2006 (2 of 
2007), shall issue order for diversion.

2. Standard conditions
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2.1

The period of diversion of the said forest land under this approval shall be for a period co-
terminus with the period of the mining lease proposed to be granted under the Mines and 
Minerals (Development & Regulating) Act, 1957, as amended or Rules framed there under, 
subject to a maximum period of 30 or 50 years.

2.2

The user agency shall undertake mining in a phased manner after taking due care for 
reclamation of the mined over area. The concurrent reclamation plan as per the approved mining 
plan shall be executed by the User Agency from the very first year, and an annual report on 
implementation thereof shall be submitted to the Nodal Officer, Van (Sanrakshan evam 
Samvardhan) Adhiniyam, 1980, in the concerned State Government and the concerned Regional 
Office of the Ministry. If it is found from the annual report that the activities indicated in the 
concurrent reclamation plan are not being executed by the User Agency, the Nodal Officer or 
the Deputy Director General of Forests (Central) may direct that the mining activities shall 
remain suspended till such time, such reclamation activities are satisfactorily executed.

2.3 The user agency shall implement the schedule for surrender of the mined out and reclaimed 
forest land in accordance with the approved mining plan;

2.4 In case of under-ground mines, areas on surface shall be fenced and afforested from the funds to 
be provided by the user agency.

2.5

The user Agency shall implement the R & R Plan as per the R & R Policy of State Government 
in consonance with National R&R Policy, Government of India before the commencement of 
the project work and implementation. The said R & R Plan will be monitored by the State 
Government/Regional Office of MoEF along with indictors for monitoring and expected 
observable milestones.

2.6 Adequate care shall be taken to check any rolling of overburden/dumps beyond diverted area 
and also to check soil erosion caused due to mining activities;

2.7

The user agency shall undertake de-silting of the village tanks and other water bodies located 
within five km from the mine lease boundary so as to mitigate the impact of siltation of such 
tanks/water bodies, whenever required as per the approved scheme as submitted along with the 
Stage-I compliance report;

2.8

Following activities shall be undertaken by the User Agency at the project cost: 
(a)    Preparation and implementation of the approved scheme containing appropriate mitigative 
measures to minimize soil erosion and choking of streams; 
(b)    Planting of adequate drought hardy plant species and sowing of seeds in the appropriate 
area within the mining lease to arrest soil erosion as per the approved scheme; 
(c)     Construction of check dams, retention /toe walls along the contour to arrest sliding down 
of the excavated material as per the approved scheme; 
(d)    Stabilize the overburden dumps by appropriate grading/benching so as to ensure that that 
angles of repose at any given place is less than 28 degree as per the approved scheme;  

2.9
The User agency will undertake comprehensive soil conservation measures at the project cost in 
consultation with the State Forest Department as per the approved scheme as submitted along 
with the Stage-I compliance report;

No damage shall be caused to the top-soil and the user agency shall implement the 2.10
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top soil management plan;

2.11
The site-specific Wildlife Management Plan as approved by the PCCF (Wildlife) 
shall be implemented by the State Govt. at the cost of the User Agency;

2.12

The user agency shall explore the possibility of translocation of maximum number 
of trees identified to be felled and shall ensure that any tree felling shall be done 
only when it is unavoidable and that too under strict supervision of the State Forest 
Department;

2.13

The User Agency shall undertake mining in a phased manner after taking due care 
for reclamation of the mined over area. The concurrent reclamation plan as per the 
approved mining plan shall be executed by the User Agency from the very first 
year, and an annual report on implementation thereof shall be submitted to the 
Nodal Officer, Van (Sanrakshan evam Samvardhan) Adhiniyam, 1980, in the 
concerned State Government and the concerned Regional Office of the Ministry. If 
it is found from the annual report that the activities indicated in the concurrent 
reclamation plan are not being executed by the User Agency, the Nodal Officer or 
the concerned Deputy Director General of Forests (Central) may direct that the 
mining activities shall remain suspended till such time, such reclamation activities 
area satisfactorily executed;

2.14

The User Agency shall comply with the Hon’ble Supreme Court order on re- 
grassing, and re-grass the mining area and any other areas which may have been 
disturbed due to mining to restore them to a condition which is fit for growth of 
fodder, flora, fauna, etc. in a timely manner;

2.15

Violation of any of these conditions will amount to violation of Forest (Conservation) Act, 1980 
and action would be taken as prescribed in para 1.21 of Chapter 1 of the Handbook of 
comprehensive guidelines of Van (Sanrakshan Samvardhan) Adhiniyam, 1980 and Van 
(Sanrakshan Evam Samvardhan) Rules, 2023 as issued by this Ministry’s letter No. 5-
2/2017-FC dated 29.12.2023.

2.16

User agency either himself or through the State Forest Department shall undertake gap planting 
and soil & moisture conservation activities to restock and rejuvenate the degraded open forests 
(having crown density less than 0.40), if any, located in the area within 100 m. from outer 
perimeter of the mining lease as per the approved scheme as submitted along with the Stage-I 
compliance report;

3. Specific Conditions

S. No Conditions

The State Govt. shall ensure that the area earmarked as green belt i.e. 48.56 ha shall be kept as 
green or used as admissible as per the extant rules and guidelines and no change in the land use 

3.1
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shall be affected without the prior approval of the Central Govt. 
 
 

3.2

The shallow water body within the mine lease area is a manmade formation created by forest 
department. The said water body (admeasuring 76 m X 54 m X 1 m) was created under CAMPA by 
the Department of Forest during the year 2020-21. In order to compensate the construction made 
and to provide the alternative, the State shall create other such suitable waterbody in the nearby 
surrounding area at the cost of the user agency as per the scheme submitted along with the Stage-I 
compliance report. 
 

3.3
The State Govt. shall ensure that the User Agency will not carry out any mining activity near the 
caves as recommended by the State and Regional Officer and take suitable measure to provide safe 
passage for accessibility to the local people for their religious belief, rituals and worships, if any.

Copy To

PCCF (HoFF), State Forest Department, Government of Odisha, Bhubaneswar1. 

PCCF & Nodal Officer (FCA), O/o PCCF, State Forest Department, Government of Odisha, 
Bhubaneswar.

2. 

CEO, National Authority CAMPA, MoEF&CC, New Delhi. 3. 

DDGF (Central), Regional Office of MoEF&CC at Bhubaneswar.4. 

User Agency.5. 

Monitoring Cell, FC Division, MoEF&CC, New Delhi6. 

Guard File.7. 

 

Your's faithfully

Sd/-
(Raja Ram Singh)

Deputy Inspector General of Forests
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30th April 2026 

 Undertaking on Implementation of Site Specific Wild Life Management Plan 

It is to certify that we, Kalinga Alumina Limited, have applied for diversion of 157.212 Ha of 
forest land (144.945 Ha for mining lease area and 12.267 Ha for approach roads) for the 
purpose of development of Ballada Bauxite Block in Nandapur Tehasil, Koraput District, 
Odisha. 

A site-specific Wildlife Conservation Plan has been prepared with the consultation of DFO-
Koraput and approved by the PCCF (Wildlife) & Chief Wildlife Warden. Accordingly, an 
amount of Rs. 4,57,54,600/- has already been deposited to the Odisha Campa Fund vide 
transaction no. UTIBR72025041600019678 dated 16th April 2025.  

Verified receipt and WLCP are attached herewith for quick reference. 

Hence, we hereby reaffirm that the entire cost for the approved site-specific wildlife 
management plan has been paid by the project proponent, Kalinga Alumina Limited towards 
the cost of implementation of the plan by the State Govt. time to time. 

Authorised Signatory 

K Anil Kumar 
Vice President - Projects 
Kalinga Alumina Limited 
Shantigram, Ahmedabad 
Gujarat-382421 

Kalinga Alumina limited 
(Formerly Known as Mundra Aluminium 
Limited) Adani Corporate House, Shantigram, 
Nr. Vaishno Devi Circle, S. G. 
Highway, Khodiyar, Ahmedabad - 
382421 Gujarat, India 

Tel: + 91 79 2656 5555 
Fax: + 91 79 2555 5500 

Info.nr@adani.com 

CIN: U09900GJ2021PLC128064 

Registered Office: Adani Corporate House, Shantigram, Nr. Vaishno Devi Circle, S. G. Highway, Khodiyar, Ahmedabad – 382 421 

Compliance No. 2.11 
ANNEXURE R-22
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RTI MATTER/URGENT 
By e-mail: nageswari.njss11@gmail.com 

GOVERNMENT OF ODISHA 
FOREST, ENVIRONMENT AND CLIMATE CHANGE DEPARTMENT 

********trlt 

No.FE-DIV-RTl-0024-2026- // 0 gy /FE&CC, Date 2 0 MAY 2026
From 

Shri Krutibas Parida, 
Deputy Secretary to Govt. & PIO (Diversion Section) 

To 
Sri Ajaya Muduli 
C/o:- Dhana Muduli 
At-Taintar, Bheja,Nandapur 
Dist:-Koraput, Odisha. 

Sub: Supply of information under RTI Act, 2005 dtd.5.5.2026 of Sri Ajaya Muduli. 

Sir, 

In inviting reference to this Department Letter No.9712/FE&CC dtd.06.05.2026 on the 
subject cited above, I am to furnish herewith the available information as sought for by you vide 
your RTI application dtd.05.05.2026 unqer RTI Act, 2005 (through e-mail: 
nageswari.njss@gmail.com). 

1. Copy of the Govt. of India, MoEF&CC (FC Division), New Delhi letter dtd.16.04.2026
wherein the MoEF&CC have conveyed "Final approval" under Section 2 (1) (fi) of the VSSA,
1980 in favour of Mis Kalinga Alumina Limited for non-forestry use of 157.212 ha (144.945
ha ML area + 12.267 ha approach road outside ML) of forest land (including 4.23 ha
earmarked for Safety Zone) within Nagasari RF under Ballada Range of Koraput Forest
Division in Koraput District for Ballada Bauxite Mines within Mining Lease area of 144.945
ha.

2. Copy of the Reasoned Order issued by FE&CC Department vide Order dtd.07.05.2026 on
the above matter.

This is for kind information and necessary action.

J Encl: As above 
Yours faithfully, 

l , 

Memo No. (/ () <l5 /FE&CC, Dt. 2 0 MAY 2026
Copy forwarded to the RT! Cell (Nodal) of FE&CC Department w.r.t. this Department Letter 

No.9712/FE&CC, dtd.06.05.2026 for information & necessary action. 

Deputy Secretar�f'&� 

�--�-·� I!] � • .. 

FE-DIV-RTl-0024-2026/1/2026 

ANNEXURE R-25 419765
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Outlook

Advance Service of Reply | Appeal No.15 of 2026 (E.Z.) - Ajaya Muduli and Ors. Vs. Union of India
and Ors.

From Siddhi Gupta <siddhi.gupta@aglaw.in>
Date Tue 6/30/2026 7:49 PM
To officeofyogeshwaran@gmail.com <officeofyogeshwaran@gmail.com>
Cc Arshit Anand <arshit@aglaw.in>; Vidisha Swarup <vidisha.swarup@aglaw.in>; Rajesh Chauhan

<raju@aglaw.in>

Sir,

We represent Respondent No.3 in the captioned appeal, which has been filed in the Hon'ble NGT
(Eastern Zone).

Please find attached the Reply on behalf of Respondent No.3 - M/s Kalinga Alumina Ltd. Kindly treat
this as service upon the Appellants and acknowledge receipt of the same.

Ajaya Muduli & Ors Vol-I.pdf
Ajaya Muduli & Ors Vol-II.pdf

Thank you,
Siddhi Gupta
Advocate
Agarwal Law Associates
Siddhi Gupta
Advocate

Email: siddhi.gupta@aglaw.in
Mobile: +91 9868639089 | Phone: 011 422 000 00 | Website: www.aglaw.in

The content of this email is confidential and intended for the recipient specified in the
message only. It is strictly forbidden to share any part of this message with any third
party without written consent from the sender. If you received this message by mistake,
please reply to this message and delete it so that we can prevent such mistakes in the
future.
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